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Tel.: 022 - 46057548,
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Cent Bank Home Finance Limited

I Casilrsl Basik af lind

The Notice U/s 13{2) of Act to be Published in Newspaper when the

same is Returned Undelivered/Refused to Accepi & Acknowledge
Notice is hereby given that the following Borrower Co-Bomrower and Guarantor have defaulted in there payment of principal
and interest of the loan facility obiained by them from the Cent Bank Home Finance Lid and the loan has been classified as
Non-Performing Assets (NPA). The notices were issued to them under Section13 (2) of Secuntization and Re-construction of
Financial Assels and Enforcement of Security Interest Act, 2002 on their last Known addresses, but they have besn returned
unserved not acknowledged by Borrower, Co-bormower, Guarantors and as such they are hereby informed by way of this
public notice.

Date of NPA,
Demand Motice,
Clutstanding amount (%)

Address of Securad
Properties

S Name of the Borrower's
No & Guarantaor's

1, | LAN- D0702320000065 Flat Mo. 011, Ge. Floar, Building no. 01, Phasa |, 00.07.2025
Borrower's - Mrs. Suman Santosh| XREIA VANGANI al Post Khadyacha Pada 03.10.2025
Jaiswal & Mr. Santosh Jaiswal Tahuka Karjat, Dist. Raigarh - 421503 440,240/ + Interest +All Other Charges
2. | LAN- 00702320000019 Flat No. 115, 1st Flooe, Bulding no. C2, 8. no. 10, 18 09.07.2025
Borrowerls - Mr. Rajendra Pundlik| 19, 23 & 24, Phase |, XRBLA VANGANI, Post 03.10.2025

Zore & Mrs. Rutuja Rajendra Zore | Khadyacha Pada, TaukaKanal, Dist Raigad-421503, | 3,96,081/- + Interest +All Other Charges

3. | LAN- 00702300000054 Fial no. 201, 2nd Floor, C Wing. Building no. 107,

Borrowerls - Mr. Abhay Manohar | Bulding name - Andaaz, Sector - 4, Projact known as s'g'g%:g“g

Tambe & Mrs. Savita Abhay Karrm Resadency, 5.no. 1861111 & others, Village A

Tambe Diasal, Takuka - Shahapur. Digt-Thane-421607, | o - + Interest 4 All Other Lharges
4, |LAN- DOTO230000087 Flai Mo, 105, 1st Floor, EIJ"E“I"IQ Mo 2 E-Idg. A 08.02.2026

Borrowerls - Mr, Ajit Balkrishna | VIGHANHARTHARESIDENCY", Village Adivall- 13.02.2028

Shinde & Mrs. Amita .ﬂjl’.’ Shinde Cokali, 5. Mo, 15, H. No3i2A, WEB, Kalyan (E), £.90,912 61/~ + Interest +Allﬂﬂwﬂhmum

Tal. Armibernath, Dist. Thane - 4271306

5. | LAN-00T040100017 26 Fiaf mo. 202, 2nd Floor, Shree Heights, Sursey no. 08.01.2026 Sdi-
Borrower's - Mr. Akash 135, H. Mo 4, Village Chole, Dormibieali (East) - 12.02.2026 Kiran Harsha Melkote
Shishikant Todkar & 421202 40.804- + Interest + All Other Charges Date: 2310312026 Director
Mrs. Shalan Shashikant Tedkar 38, Place; Mumbal DIN: 09222022

FORM NOQ, INC-26
[Pursuant to Ruke 30 of Companes (Incorporation) Rubes 2014]
Advertisamsnl o be published in the newspaper for changs of regesterad offica of the
Company from one state o another
Before the Central Government (Regional Director, \Wastarn Region)

In thee matier of sub-saction (4) of Section 13 of Companies Act, 2013
and clause (a) of sub-Ride (5] of Bule 30 of the Companles (incorporation) Bules, 2014
ARD

In the matier of Association for Harm Reduction Education and Research having its
reqisiered office i Bldg Mo. 3 & 4, A K Estale, Veer Savarkar Flyover, Goregaon West
Mumbai - 200062, Maharashira, Petitioner.
Motice 15 hereby ghven o the Ganeral Public that the Company propeses o make
application to the Ceniral Governmenl (Regional Director, Western Ragion) under Saction
13 of the Companies Act, 2013 seeking confirmation of alteration of the Memorandurr of
Aszsociation of the Company in terms of the spacial resclution passed at the Extra-Ordinary
General Meeting held on Monday, 23rd March, 2026, to-enable the Company {0 change its
Registered Cfice from "Siate of Maharashirs to “Siate o Telangana”
Any person whose inberestes [ikely o be affected by the proposed changs ol the registered
office of the Company may delver eifher on the MCA-21 portal (www.mea.govin by filing
imvestor complaind form or cause o be daliverad or send by regislerad posl of ‘histhar
abjections supported by an affidavil stating the nature of his/her interest and grounds of
apposiion 1o the Regional Director al the 2ddress: Everest, 5th Floor, 100 Marine Driva
Murnbal-400002 , Maharashira, withen fourteen days of the dale of publication of this nolice
with a copy to the applicant Company with a copy of the applicant Company al its
registered office af the address menfioned below
Reg. oifice; Bldg Mo .3 &4, A K Estate, Veer Savarkar Flyower, Goregaon West, Mumbai -
400062, Maharashira

For and on behalf of the Applicant

6. | LAN- D07020T0005228 Fiat np, 101, 1stFlr, "OMSHAKTT, 5.No, 19,HNo

Eﬁﬁ E m Bank of Baroda, Mumbai Metro West Region: Sharda Bhavan, Shree Vaikunthlal Mehta
) . Marg, Opp. Mithibai College, Juhu Vile Parle, Mumbai - 400056, INDIA. Tel: 022-20861886
Bank of Baroda « c-\ail: recovery.mmwr @bankofbaroda.com » Website: www.bankofbaroda.com

CORRIGENDUM
Please refer to our “SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES” published in newspapers (Financial Express
& Pratahkal) on 10.03.2026 in respect of NPA borrower - M/s. Pure Aluminium Works Private Limited scheduled on
15.04.2026. Please read the Status of Possession from “Symbolic Possession” to “Physical Possession” for the below
mentioned property:

Name & address of
Borrower / Guarantor /
Mortgagor(s)

M/s. Pure Aluminium
Works Private Limited

Status of | Status of
Possession | Possession
(Previously)| (Revised)

Industrial Use Land as per layout plan on the Draft Town Planning| Symbolic Physical
Scheme No. 434 (Hirapur) of final plot No. 833 allotted in lieu of New| Possession | Possession
Block No 634 admeasuring about 5632 Sq.Mtr. (Old Revenue Survey
No. 833) and New Block No. 635 admeasuring about 922 Sq.Mtr. (Old
Revenue Survey No. 835), of Mauije Village Hirapur, Taluka Daskroi, in
the registration district of Ahmedabad and Sub district - 11 (Aslali) owned
by M/s. Pure Aluminium Works Private Limited.

All other terms and conditions of the sale notice remain unchanged.

Detailed description of the immovable property with known
encumbrances, if any

Sd/-
Authorized Officer,
BANK OF BARODA

Date: 23.03.2026
Place: Mumbai

ity
St

EOI NOTICE

INVITATION FOR EXPRESSION OF INTEREST From interested parties for Engagement of Techno-

Commercial Consultant for Preparation of 5-Year Business Plan based on existing MYT framework
applicable to MSETCL.

- A 09.12.2025
Borrower!s - Mrs. Indu Dilip [, Village Palidevad, Tal. Panwel 410206 12.02.2026
Sonawane Gurantor -Mr. Tushit R
N. Pandhatkar 3,66,366/- + Interest +All Other Charges
7. | LAN- DOTD30000007T2 Fial no, 401 & 402, 4th Floor, Building known as 08.10.2025
Bormower's - Mr. Praful Mohan Cm Sai Nwas, S no. 35, Deslepada. Mavje Nandvai, 12.02.2026
Gore & Mrs. Purva Praful Gore Diombivli (E), Tal. Kalyan, Dist. Thane 421201 37,50, 465/-+ Interest + All Other Charges
§. | LAN - 00T04010001829 Fat no. 404, 4th Floor, A wing, Building no. 4, 08.02.2026
Borrowerls - Mr. Prashant Krishna| Landmark Herilage Building, Village Umroh, 13.02.2026

Jadhav & Mrs. Kavita Krishna
Jadhay

Panvel, Raigad -4 10206, 18,50 380/ + Interest +All Other Charges

g, | LAN - 00704010001811
Borrower's - Mr. Rajendra
Shantaram Surve & Mr. Jayesh
Rajendra Surve

404 4th Flgor, B Wing, Building no.3.Building
Landmark Heritege, Village Umrali, Pushpak,
Panvel- 210206

08.02.2026
13.02.2026
16,65959i- + Interest +All Other Charges

10.| LAN - 00704010001823
Borrower/s - Mr. Vinayak
Yashwant Surve & Mrs. Vaishali
Vinayak Surve

403, 4h- Floor, A Wing, Buliding nool1, Building
Landmark Heritzge, Village Umroli, Pushpak,
Panwel - 410206,

08.02.2026
13.02.2026
19,34 2190- + Interest +All Other Charges

The steps are being taken for substituted service of notice. The above Borrower/Co- Borrower and Guarantor{s) {(Wherever
applicable) are hereby called upon to make payment of outstanding amountwithin 60days form the date of publication of this
notice, failing which further steps will be taken afler expery of G0days from the date of this notice under sub-section (4) of
section 3 of Securitization and Re-Construction of Financial Assels and Enforcement of Secunty InferestAct 2002

Date ; 23.03.2026, Place ; Mavi Mumbai Sdl- Authorized officer, Cent Bank Home Finance Lid

Dlagmstics”
INVICTA DIAGNOSTIC LIMITED

Corporate Identity Number: L36100MHZ023PLO414723
Registered Office: 1 GF, Piot 217, Ambavat Bhavan, N.A Joshi Marg, Delisle Road, Mumbai = 400 013, Maharashtra, India.
Corporate Office: 1012, 10th Floor, Hubtown Viva CHS Ltd, Western Express Highway, Moora Village,
Wear Shankar Wadi, Jogeshwarl East, Mumbai — 400 060, Maharashira, india.
Telephone: 022 - 4971 0036 | Email; info@prdiagnostics.in | Website: www.pcdiagnostics.in

PUBLIC NOTICE FOR INFORMATION REGARDING THE EXTRA
ORDINARY GENERAL MEETING ("EGM”) TO BE HELD THROUGH VIDEOD

CONFERENCING (VC)/OTHER AUDIO -VISUAL MEANS (DAVM)

Motica is hereby given that the Extra Ordinary General Meeting (EGM) of the Membars of Invicta Diagnostic Limited | “the

Company™) is proposed to be held in the Month of April 2026 through Video Gonferancing (VC)/Other Audio -Visual Means

(LAVM) in compliance with-all the applicable provisions of the Companies Act, 2013 and the rules made thereunder, read

with General Circulars No.14/2020 dated April 08, 2020, Mo.17/2020 dated April 13, 2020, No.20/2020 dated May 5. 2020,

Mo. 02/2021 dated January 13, 2021, No. 21/2021 dated December 14, 2021, No. 02/2022 dated May 05, 2022 and No.

10/2022 dated December 28, 2022, No. 0972023 dated September 25, 2023 issued by the Ministry of Corporate Affairs

(coliectively referred to as "MCA Circutars’), and Circular dated May 12, 2020; Janueary 15, 2021, May 13, 2022 and October

07, 2023 issued by the Securities and Exchange Board of India ('SEBI Circwlar'), to transact the Special businesses as set

out i the Motice

In complance with the above circulars, electronic copies of the Notice of the EGM will be sent electronicalty to all the

members whose email addresses are registered/available with the Gompany Depository Participants. Additonalty, the Notice

of the EGM will also be uploaded and made available on the website of the Company at https./'www.pcdiagnostics.in/, the

website of the Stock Exchange (i.e. National Stock Exchange of India Limited) at https/‘www.nseindia.com and the website

of the Bigshare services Pyt, Lid at hitps://woww bigshareonfine. comy

Physical copies of the nofice of the EGM will be provided to Members on request for the same at investors@pediagnostics.

ini by mentioning their Fodio Mo /0P 10 and Client 10,

Manner of Registering/Updating Email addresses - Members holding shares in dematenalized mode, are requested to

register their email addresses and mobile pumbers with their relevant depositories through their depository participants,

Members who have not yet registered their emall addresses are requested to follow the process mentioned below for

registering their e-mail addresses to receive the Notice of the EGM elactronically along with Login 1D and password for remaote

g-vioting:

1. Visit the link hitps:‘www bigshareonling.com/AnvestorRegistration. aspx

aelect the name of the Company — Invicta Diagnostic Limited

Enter Falio No. / OP / Glient Id.

Entar PAN Number

Enter name of the Shareholder

Enter your Email |0 and Maobile ko

Entar OTP

The system will then confirm the e-mail address for receiving the EGM Notice,

In case of any gueries/difficulties in registering the e-mail addrass, such member may wnte to imvestor@bigshareon/ing. com

For permanent registration of e-mail address, Members holding shares in demat form are requested to update the same

with their Depository Parlicipants ('DPz')

Manner of casting vote through e-voting - Members will have an oppartunity to cast their vole remaotely on the businesses

as sel out in the Notice of EGM through an electronic vating system

The fog-in credentials for casting the votes through e-voling shall be made availablie fo the members through g-mail after

successhully registening their email addresses in the manner provided above.

The Company is pleased to provide remote e-Voting facility [remote e-Voling') of NSOL to all its Members to cast their votes on

all resolutions set out in the Notice of the EGM. Additionally, the Company shall also provide the facility of e-Voling during the

Maating. Detaited procedure for remote e-Voting before the EGM / e-Voting during the EGM will be provided in the EGM Natice.
For Invicta Diagnostic limited

b

sd/-
Soniya Nilesh Mahajan
Date: 24.03.2026 Company Secretary

PUBLIC NOTICE

{Undar Sechion 102411 & (2} of the insafvancy and Bankruptcy Code, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

MR. BV RAQ, PERSONAL GUARANTOR
st o

1. | Mame of debtor/ personal 8V Rao
| guaranbor

2. | hedress of the cebtor/personal | GP-3, Indra Vinar, Talwandl, Kota-324005
{@Lasantor [ Rjasthan)

| 17.03.2026 in CP B 1110 {MB) 2025 passed
b Hon'bée Matonal Compary Law Tribunal
Mumbai Bench |

3. | Details of arder and Insobeency
| commencement date in respect
{of Debtors,/Parsanal Guarantors
to Corporate
.| Name and ﬂ:,gl;&'truliurl A b
{ of the Insohency Profassional
tacting a8 Resalution Prodessional
| Address and e-mail of the
Besalution Professional, as
(registered with the Board
&, | Address and e-mail to be Usad for
correspondence with the
| Resolution Professional _
7. [Last date for submission of clalms
8, | Rulevant Farms in which claim
|10 be filed avallable at

| Rakesh Prasad Kbandelwal
IBBI Reg No.
188l IPAD0ZAIP-NOE 35/ 2018-2019/11950
Add: ERDA, [spatika Apartments, Plot 29,
Sectord, Dwarka, New Deln: 110078
| Email: rpkhilEgmail.com
Bgd: ES04, lspatika Apartments, Plot 24,
Sector 4, Dwarka, Maw Cald L1007E
| E-Maik: irp.pgbvrac@gmail.com
14,04, 2026
Form 8 of Insohency and Bankruptcy Boand
of India {inscdvensy Resolution Process for
Personal Guaramons o Corporale Deblos)
Regulations, 2019
Waiels Nimde:
hips. Meweribbi, govin home/ downioads
Motice w5 hersby given thatthe Hon'bBe Natona| Compary Law Tribunal, Mumbai, Bench [,
has arderad the eammencament of an Insotvency Resolutbon Process of BY Rao, Personsl
Guarantor on 17.03.2026 on an application fked by Placid Limited (*Placid®}. on his
diefault 83 Persanal Guarantor to borrowings of Rao Edusolutions Byt. Lid
The creditors of Mr, BY Rao, Personal Guarantor are haraby called upon to submit their
claims vith prood on o before 14.04.2026 10 the Resolution Professional &1 the address
mentionad against entry Moo G,
The credibors shall submid their claims withe prool with the fesedution Professional by
sanding details of the claims by way of electropic communications or through cowriir,

gpad PO OF Fegislened [ailar,
Submission of falseror misleading proofs-of claimshall attract panalties.

|

|

Sl
Date: 29.03. 2026 Rakesh Prasad Khandelwal
Place: Mumbai Aesohution Professional
in 1ne matter of BV Reo
IBEI R Mo, IBELIPA-DOZ/IP-NO0G39,/ 20182019/ 11950
[AFA valld il 31.12.3026)

g FORM A

PUBLIC ANNOUNCEMENT

(Regulation 14 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process) Regulations, 2017)

FOR THE ATTENTION OF THE STAKEHOLDERS OF
LOCKTON INSURANCE BROKERS (INIMA) PRIVATE LIMITED

. Name of Corporate Person Lockton Insurance Brokers (India)
| . Private Limited
2| Dale of incarmcration of Camorate Persen | Apr 03, 2024
3.| Authority under which Compoarate Registrar of Companies - Mumbai
| Person i incorporated registered | B
4.| Corporata identity numier / limited labiity | U6E220MH2024FTC422794
| ienlity rumber of Comarale Person
5.1 Address of the registered Office and {802, Bih Floar, Tower A, Peninsula Business Park,
Principal affice (f any) of Carparate Persen | | ower Parel, Delisle Road, Mumbai, Maharashira,
I _ | India, 400013
g, | Liquidation commencemeant data of | March 20, 2026
{ Corparate Person - S
Wamma, address, amai address. telephone | Name: Kumudini Dinesh Bhalerao
{ number and the registration rumber of | Address: Ecstasy, BOSB04, 8th fioor, City of Joy
the Liguidatar | J5.0 road, Mubund (W) Mumbai 400080
| Email: kumudinparanjape@mmic.in
| Mobile No.: +31 QB10087717
Regn. No: IBBIIPA-OOEIP-NODI98/2017-18/10242
| . | AFA Yalid wprto: 30/06i12 026
.| Last date for silbmission of claims { April 19, 2026
Mot is haraby givan thal e Leckion Insuranca Brokers {india) Privata Limited has commenced
woluntary liguidation on March 20, 2026
The stakehelders of Lackton Insurance Brokers (India) Private Limited are hereby called upon to
submd & proof of their claims, on or before Apil 19, 2026, to She Equidaior at the address menticnad
agars ilem 7.
Thee finamcial creditors shal submit heir prool of daims By slectronic maars anly. All other stakeholders
ey submit the proafof clsims in persan, by postor by elacironic means
Submission of false ormisleading proafs of claim shall atiract penaities.

-l |

Sdi-

Kumudini Dinesh Bhalerao

Ligukdalor, Lockion Insurance Brokars {India} Private Limited
Registration No: IBBLIPA-002/1P-N00099 20171810242

Data: March 3, 2026
PMace: Mumbal

Flace: Mumbal
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— Bank of Baroda, JVPD JUHU Branch: Sharda Bhavan,
did 37 GSIET  1PD Scheme, VM. Road, Opp Mitiibai College, Ve Parle

Bank {ilf Bﬂl"ﬂ\‘.‘fﬂ West, Mumbai - 400057 Tel No. 022-26151370

E-mail: dbjuhu@bankofbaroda.com

POSSESSION NOTICE (For Inmovable Property)

Whereas, the undersigned being the Authorized Officer of the Bank of Baroda under
the Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest Act, 2002 (54 of 2002) and in exercise of powers conferred under Section
13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued a
Demand Notice dated 05.09.2025 & Paper Publication on 11.10.2025, calling upon
the BORROWER, M/s. PURE ALUMINIUM WORK PRIVATE LIMITED,DirectorMr.
Ankesh Champalal Jain & Director Mrs. Sheetal Ankesh Jain to repay the amount
mentioned in the notice being Rs. 8,56,71,610.95 (Rupees Eight Crore Fifty-Six
Lakhs Seventy-One Thousand Six Hundred Ten Rupees and Ninety-Five
Paise only) & calling upon the GUARANTORS Mr.Champalal Jain, Mr. Ankesh
Champalal Jain & Mrs. Sheetal Ankesh Jain to repay the amount mentioned in the
notice being Rs. 8,22,22,895.95 (Rupees Eight Crore Twenty-Two Lakhs Twenty-
Two Thousand Eight Hundred Ninety-Five Rupees and Ninety-Five Paise only)
respectively together with further interest there on at the contractual rate plus costs,
charges and expenses till date of payment within 60 days from the date of receipt of
the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the Borrower
and the public in general that the undersigned has taken Physical Possession of
the Assets/property described here in below in exercise of powers conferred on him
under sub-section (4) of section 13 of the Act read with Rule 8 of the Security Interest
Enforcement Rules, 2002 on this the 21 day of March 2026

The Borrower/Guarantors/Mortgagors in particular and the public in general are here
by cautioned not to deal with the property and any dealings with the property/ies will
be subject to the charge of Bank of Baroda, JVPD Branch for an amount of being
Rs. 8,56,71,610.95 (Rupees Eight Crore Fifty-Six Lakhs Seventy-One Thousand
Six Hundred Ten Rupees and Ninety-Five Paise only) together with further interest
thereon at the contractual rate plus costs, charges and expenses till date of payment.
The Borrower’s attention is invited to the provision of sub-section (8) of section
13 of the Act, in respect of the time available, to redeem the secured assets.

Description of the Assets/Property:

1. Hypothecation of stock & book debts of the company (Both present & future)

2. Hypothecation of Plant & Machinery of the company (Both present & future)

3. Mortgage of NA Industrial Use Land as per layout plan on the Draft Town Planning
Scheme No. 434 (Hirapur) of final plot No. 833 allotted in lieu of New Block No 634
admeasuring about 5632 Sq Mtr (Old Revenue Survey No. 833) and New Block
No. 635 admeasuring about 922 Sq Mtr. (Old Revenue Survey No. 835), of Mauje
Village Hirapur, Taluka Daskroi, in the registration district of Ahmedabad and Sub
district - 11 (Aslali) owned by M/s Pure Aluminium Works Private Limited.

Sd/-

(Rahul Kumar)

Asst. General Manager -Authorized Officer,
Bank of Baroda, JVPD Branch

Dated: 21-03-2026
Place: Ahmedabad

epaper.financiaiexpress.-mn‘. .

Last date for
Submission

Scope of work
of response

The proposed scope of services broadly covers the following areas;

The Maharashtra State Electricity Transmission Company Lid. (MSETCL) wishes to

engage a Techno-Commercial Consultant for Preparation of Business Plan for 5-year

period based on MYT framework applicable for MSETCL to enable funding plan and
projections for cost effective public and private funding for future.

The Business Plan is to be prepared for MSETCL's Transmission business only and

SLOC and 5TU business are to be excluded from present scope of work for IPO

purpose.

Preparation of Business Plan

The following is the briefl scope of services of the consulting firm:

PartA: Background to Perspective Building

1. Develop an understanding of the legal and regulatory framework under which
MSETCL operates, including organization policies & circulars, sector regulations/
policies/ guidelinesfact such as MERC Tariff Regulations 2024, MERC Capex
Requlations 2022, MERC State Grid Code, Relevant MY T Qrders 2025, Electricity
Act 2003, Electricity Rules 2005, Relevant MOP notifications, CERC Regulations,
CEA Regulations! Planning documeants, Maharashtra TBCB Guidelines etc.

2. Assessment of MSETCL's management and organizational structure, areas of
operation, manpower sirength etc and key operational functions including
transmission line maintenance, substation management, and load dispatch
coordination across the state network.

3. ldentification and lishing of management positions on key issues and challengeas that
may affect the Perspective Plan and Business Model such as regulatory
disallowances, aging infrastructure, network losses, renewable integration, and
institutional capacity constraints.

4, Assessmenl of previous MTR! MYT order, existing Perspective Plan, growth plans,
and targets, keeping in view the company's long-term plans, ongoing network
expansion, policy developments, and future demand projections within the State

5. Review the position of other public sector transmission companies in India and
abroad to identity case studies, learnings, and lessons that would provide inputs in
preparation of the Business Plan as required under this Terms of Reference (ToR).

Part B: Review of MSETCL's Business Perspective

1. Review and assessment of the existing revenue modeal, cost model, and profitability
of MSETCL over the past including income from transmission larffs, operating
expenditures, capital costs, and eamings before interest and taxes (EBIT).

2. Assessment of existing equity, debt and key financial ratios that indicate financial
health of the organization including debt-equity ratio, interest coverage, return on
capital employed, liquidity ratio, and profitability margins over recant financial years.

3. ldentify constrains and risks in the existing business situation of MSETCL and
discuss the same with management to understand mitigation measures already
being undertaken to address issues related to financial viability, project delays, and
regulatory risks.

Part C: Validation of Commercial aspects of Existing Transmission Perspective

Plan of MSETCL

The Consultant should commercially validate the existing Perspective plan

1. By screening of Projecis proposed in STU Parspective Plan in consultation with
MSETCL and consider the priority of vear wise execution / implementation of the
scheme / elements as per the MYT order &/ Perspective Transmission Plan
pertaining lo MSETCL.

2. By preparation of cost estimate on macro level basis considering standard BoQ of
Substation and approved Schedule of Rates to arrive at costing of Substation.
Similarly, for lines considenng the per KM rate approved in schedule of rates and
considering assumptions on other factors such as ROW overheads and statutory
cost efc. Cost may also include application of escalation factor with suitable inflation
and growth factors. Land cost may be based on land requirement for Substation/
lines and area wise ready reckoner rates for schemes.

3, Short-listing and finalization of the projects thal can be taken up under RTM (though
may be having project cost above threshold limit) in consultation with MSETCL/
STU.

4, Short-listing and finalization of the projects that can be taken up under TBCB route
after discussionwith MSETCL.

8. Assuming probability of winning TBCB projects which can be considered as part of
overall business of MSETCL.

Part D: Preparation of CAPEX Plan and Business Plan

Taking an integrated view of all projects and the Perspective Plan, the Consultant must

prepare CAPEX Plan for 5-year, identifying, year-wise, all investments planned to be

made during this period CAPEX Plan, backed by the Perspective Plan, should lead to
the preparation of a comprehensive Business Plan for MSETCL that accounts Tor the
following elements:

1. Integrate findings of the cost sheet. SoR and other assumptions related to Project
Cost estimation and corresponding tariff impact into a comprehensive capex/
businass plan.

2. Capex and investment plan and funding requirements over the years, Provide
phase wise investment needs and Capitalisation phasing.

. Develop robust pricing, and revenue and cost models to project the revenue for the
organization over the planning years. Analyse potential increases in tariff rates and
devalop a Businass Plan.

4, Integrate the above understanding into an Excel-based financial model (shareable
with MSETCL in editable format) that projects investments, revenues, costs, profits,
IRE, NPV, and key ratios such as debt coverage and refurns,

5. Ensure that the business plan accounts for both shorl-term financial goals and long-
term sustainability, providing a roadmap for successful implementation and
operation,

6. The business plan should be consistent with financial models of different
transmission projects,

7. Any other additional work as may be required for Business plan

Indicative inclusions in Business Plan Report

1. About the Company (Introduction, Vision/ Mission, Asset Details, Board of
Directors, Key applicable Policies and Regulations, SWOT, CSR Initiatives, Awards
and Accolades, Market Challengas & Competition, Regulatory-Financial
Operational-Internal-External Risks etc)

2. Demand Supply Scenario and other Initiatives of State (Past DD-SS trend, RE
Integration in State, Future DD-55 scenario & hence need for System
Augmentation, Capacity Additions in past under various Central/ State Gowt
Schemes, present TBCB Scenario, Review of Existing Perspective Plan, other
business growth drivers related to transmission etc)

3. Achievements of MSETCL (Operational highlights, Performance highlights,
Financial highlights, historic analysis of various financial ratios atc)

4, TBCE Projects to be undertaken by MSETCL (TBCB projects WON, TBCB projects
in pipeline, Strategy for Winning TBCB projects, overall impact of TBCB on
M3ETCL etc)

§. Business Plan and Operational Objectives (Overview of likely RTM projects —
voltage wise & purpose, overview of TBCB projects — voltage wise and purpose,
overall vollage wise year wise capital expenditure and funding requirement,
Operational objectives — Availability of Transmission System, Transmission loss
trajectory, growth in transmission network etc)

B. Financial Performance of MSETCL (Assumptlions for Revenue & Expense
projections, ARR projection, financial statement projections, kKey financial
performance parameter projections at)

7. Performance Ratios & Management Dashboard (Profitability Ratios, Sensitivity
analysis wrt key expansa/ revenue assumptions, Management Dashboard table
ela)

8. Way Forward (technological interventions, operational strategies, other initiatives
efc) Note: - The Above scope indicated is inclusive and not exhaustive.

The details about the documents to be submitted alongwith EOI, Qualifying

Requirements, Methodology for selection, Qualifications of Team Members,

Payments Terms and conditions etc. shall be displayed in detail at company's

website.

02-04-2026
Upto
15:00 Hrs

The EOI shall be submitted via e-mail to cestu@mahatransco.in alongwith supporting
documents or hand deliverad.
Sdi-
Chief Engineer
(State Transmission Utility)
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I, RISHI VIMAL MAKADIA, son of
Vimal Jayantilal Makadia and Urvashi
Vimal Makadia, residing at 3/301,
Prathamesh Vihar, 90Ft Road, Thakur
Complex, Near IBPS, Borivali (East),
Mumbai - 400066, hereby state that:

My name has been previously
recorded as Rishikumar Vimalkumar
Makadia, my father’s name as
Vimalkumar Jayantibhai Makadia, and
my mother’'s name as Urvashiben
Vimalkumar Makadia in various records.

| have changed my name to Rishi
Vimal Makadia, and the correct names of

g:" ﬁ-‘ﬂﬁg aﬁ%ﬁ my parents are:
BIR «Father: Vimal Jayantilal Makadia
31'@]3’3 33 3ﬂ%. *Mother: Urvashi Vimal Makadia

This declaration is made for all purposes,
including my passport application and
updating official records.
Sd/-
RISHI VIMAL MAKADIA
Place: Mumbai Date: 24.03.2026

arfor

PUBLIC NOTICE
Notice is hereby given to public that
JAIPRAKASH MANOHAR DALVI who was owner
of Flat No. A - 004, Krishnasthal Nandavan CHS.
Ltd. Building No. 4, Meera Village, Off. Western
Express Highway, Kashimira, Mira Road (East),
Thane- 401107 who expired on 19.02.2025.
That son Kapil Dalvi and married daughter
Meghal Gangurde of deceased member are
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aﬁaaT T m 3MI9TS Sm transfer the said flatin their names.
G M/S JCBL EGAL - Advocates
HHAUTGS UBAT 3MTaT I3 3T 3R, Ulgean 4, Anvind Kunj, Carter Road No. 2
- Opp. Krantijyoti Savitribai Phule Hosptial,
THTATT 30 HIeT BAIBIMATST ITAITD AT Borivali East, Mumbai-66
forefddt 3aRa 3¢ DIt B YoT ARTTferds b
SreafeeRt SRfaTde f[JeN sFdTG ifeart

BHATS 93 TTATHS FId Dot ATed. ATD HFITGATI
ufsan 3ifdw coena MEgeft srge, 99 eftau=ta
& SRIATE Ul Sva 3fgte TemAeTe 3act 3R,
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intending to transfer the said flat in their name.
The undersigned advocates hereby invite
claims/objections from claimant/s or objector/s
for the transfer of the said right, interest or title in
the said flat within a period of 15 days from date
of publication of this notice, with copies of
documentary proofs to support their claim,
within the period of prescribed above. If no claim
and or objections is/are received within
prescribed period, our client will be free to
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NOTICE

Shri SHRIKANT SITARAM BONDRE
a Member of the TILAK NAGAR
VARSHA Co-operative Housing
Society Ltd. having address at
BUILDING NO. 55 TILAK NAGAR,
CHEMBUR MUMBAI 400089 and
holding Flat No B-601 in the building
of the society, died on 05.06.2005
without making any nomination.
The society hereby invites claims and
objections from the heir or heirs or
other claimants/ob #‘ector or objectors
to the transfer of the said shares and
interest of the deceased member in
the capital/property of the society
within a period of 15, days from the
publication of this notlce with copies
of such documents and other proofs
in support of his/her/their
claims/objections for transfer of
shares and interest of the deceased
member in the capital/property of
the society. If no claims/objections
are received within the period
grescrlbed above, the society shall
e free to deal with the shares and
interest of the deceased member in
the capital/property of the society in
such manner as is provided under
the bye- laws of the society. The
claims/objections, if any, received by
the society for transfer of shares and
interest of the deceased member in
the capital/property of the society
shall be dealt with in the manner
provided under the bye-laws of the
society. A copy of the registered bye-
laws of the society is available for
inspection by the claimants /
objectors, in the office of the
society/with the Secretary of the
society between 10.00 A.M
06.00 P.M. from the date of
publication of the notice till the
date of expiry of its period.

Place : Mumbai
Date :24.03.2026

For and on behalf of
The TILAK NAGAR VARSHA
Co-op.Housing Society Ltd
Hon. Secretary.
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